IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD

OA.443/95 dt. 24-7-96
Between

Harish Chandra Mishza : Applicant
- and

1. Unien of India, rep. by

the Secretary, GOI,

Min. ef Emnvirenment & Ferests
Paryavarsn Bhavan, CGO Cemplex
Ledhi Read, New Delhi

2, Chief Secretary
Ga%L. of Andhra Pradesh
AP Sectt., Hyderabad

3. Principal Chief Censervater

of Ferests, Aap,
Aranya Bhavan, Saifabad, :
Hyderabad

4. Censervater ef Ferests
Ragjahmundry Circle, Rajahmundry
Near Arts Cellege, Rajahmundry
East Gedavari Dist. A.P,

5. Divnl. Ferest Qfficer
Kakinada, at/P0O Madhavnagar
Kakindda, East Gedavari Dist.

Andhra pradesh ! Respendents
Ceunsel fer the applicant : P. Naveen Rae
Advegcate

K., Bhaskar Rae
Addl, C@sc

Ceunsel fer the respendents

CCORAM

HON., MR, R. RANGARAJAN, MEMBER (ADMN.)

)
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-4, This case was heard at leagth., Hewsver, learned

OA.443/958 2 decided en : 24-7-96

Judgement

Oral erder (per Hem, Mr. R. Ramgarajan, Member (Admn)

Heard Sri P, Naveen Rae fer the gpplicant amé Sri K.
Bhaskar Rae fer the respendents. |
2, The applicant was sent en traiming te Dehradum by the
A.P, State by G.0, RT.3205 dated 29-6-1993 fer 10 menmths
ceurse frem 13-7-1993. The seplicant applied fer TTA
{(Tramsfer Travelling Allewance) which was paii te him,
Hewever, the applicant requests fer TA & DA treatimg the
training peried at the eutstatiemn as en deputatien,

3. This 0a was filed fer a declaratien that he is fully
eligible te draw all allewances under GO Ms.Ne.148,

GA (AR&T,III) Dept., dated 14-3-1986 which was im vegue
suring the ceurse eof his traimimg and fer a censequential
directien te the respendents te implement para-3(iii) ef
GO Ms.148 GA(AR&T.III) Dept. dated 14-3-1986 anéd pay the
benefits eof full DA (Daily Allewance) im lieu ef traiming
allewance in relaxatien ef rule 102(a) ef APTA Rules with

interest,

ceunsel fer the applicant submitted that the applicant will
be satisfied if he is paid the allewances inm accerdance
with rules as applicable at Dehradun fer an efficial ef his
rank in IFS Cadre statiemed at Dehradun during his trainiag
peried even if it is treated as temperary transfer,

5. Legrned standing ceunsel submitted that he will be

paid the allewance as asplicable te Dehradunr lecatien and

as applicable te All India Services IFS Officers duriag his
temperary transfer peried te Dehradun. As the respendents

themselves have cenceded &3 abeve, there is ne reed te

L\/’/ .2,



3

have ary further adjudicatien in this case.
6. In view of the abeve submissien the fellewing
sirectien i3 given :

The applicant sheuld be paid the allewances in
accerdance with rules applicable te All India Services
IFS Officers durimg his traiming at Dehraéun treating
his pesting at Dehradun as a Temperary transfer, The
applicant sheuld be infermed in due ceurse abeut his
entitlement as abeve, Arrears if amy sheuld be paid te
him en that basis within a peried ef feur menths frem

the date of receipt of cepy of the erder.

7. OA is erdered accerdingly. Ne cests,
()Ymkm,ll——fﬂ”””ﬂfrﬂg’éééii

(R, Rangarajan)
Member (Adma,)
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Dated : July 24, 96 Y-

Dictated in Open Ceurt
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0,2.443/95.

Copy toi=-

1, The Secretary, Govt. of India, Ministry of Environment
& Forests, Union of India, Paryavaran ghavan, CGO
Ccomplex, Ledhi road, New Delhi.

2, Chief secretary, Govt. of Andhra Pradesh A.P,Secretaria
Hyderabad.

3. Principal Chief Conservator of Forests, A.P. Aranya
Bhavan, caifabad, Hyd.

4. Conservator of Forests Rajahmundry Circle, Ra jahmundry
Near Arts colleg-, Rajahmundry, East Godavari Dist, A

5. Divisional Forest Officer, Kakinada, at p" Madhavnaga
Kakinada, East Godavari District, A.P. T

€., One copy to sri, p,Naveen Rao, advocate, CAT, Hyd.

7. One cepy to Sri. K.Bhaskar Rac, Addl. cGSC, CAT, Hyd

8. One copy te Library, CAT, Hyd.

' 9, One spare COpY.
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